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Sixth Report of
4987 Commiittee on Private
Members’ Bills
and Resolutions

Shri C. D. Deshmukh: I beg to move:

“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

SIXTH REPORT OF COMMITTEE
ON PRIVATE MEMBERS’ BILLS AND
RESOLUTIONS

Shri Altekar (North Satara): I beg
to move:

“That this House agrees with
the Sixth Report of the Committee
on Private Members’ Bills and
Resolutions presented to the- House
on the 14th April, 1954.”

As u contingent mover. I move for
a certain contingency that may arise.
As a matter of fact, Shri S. N. Das,
who moved his resolution on the 2nd
April, 1954, has taken about 17 minutes
already, and the whole of the day
today could be spent on that resolu-
tion. But, if the hon. Minister accepts
the resolution in between. other resolu-
tions will have to be taken up for consi-
deration. Therefore, the time allotted
;for the next resolution is 2§ hours—
Shni Gopalan's resolution relating to
the appointment of a parliamentary
commission to enquire into the ques-
ttnon of curtailment of civil liberties;
then, 2 hours for the resolution re-
ggardmg the steps to be taken to
\r separate the finances of the Posts and

elegraphs Department from the
general finance—this is Shri Samanta’s
resolution; then 2} hours for Shri
H. L. Agarawal’s resolution regarding
steps to be taken by Government to
enake the First Five Year Plan a com-
;gplete success,
’; I recommend that the House do
»'_' iccept this.

W} Mr. Speaker: The question is:

“That this House agrees with the
} Sixth Report of the Committee on
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Private Members' Bills and Reso-
lutions presented to the House on
the 14th April, 1954.”

The motion was adopted.

RESOLUTION RE. WORKING OF
ADMINISTRATIVE MACHINERY
AND METHODS AT CENTRE—Contd.
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[sft o g0 3]
alt g B A Awt A g gwn
TW wiw FEUE aoT 1 T Tw o
sy e & aligw 3 9 Y
Iy e & 97 3 awwar Py
I @t & o e dw F v
7 o B v aW wEwd v £
it g 7w & 3w Pod 3@ W A
LS ERETE R LR R R K
2 It WY dus ¥, Pasgld avet e
MW M T e F Avd wEwe 9@
3 T s g A dew iR wEa
2w+ tgr AT & | S @t fear
dwmzwmen{:

“Bureaucracy has become during
the last century, and especially
during “the last generation, a far
more potent and vital element in
our system of government than
the textbooks realise. It has in-
deed become effective and opera-
tive part of our system. The
power of the bureaucracy. the per-
manent civil service, is to be found
not only in administration but
also in legislation and finance. It
not only administers the laws, but
it largely shapes them. It not
only spends the proceeds of taxa-
tion, it largely decides how much
is to be raised and how it is to
be raised.”

{SHRIMATI KHONGMEN in the Chair]
g J'H wmaT ogfw &} A ¥ gw A
at 'R e = oat w ¥, Peaer
¢ wd R gy s ad
T a wt Pawminrai o ewm A
€ ot gew o oud gwoaew W @t
e §7 § 96 % owrw al it g
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Tt a@wr wry & ofer w1t Praer s
¢ o @ e wifers weto (g
T q FA gHA T ¥, q@ HOMW AR
Jugr & @ At | # wEw @ o dw
? I Tud giwd ad At Praw A
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afaw 3 Tod gt~ o weom ot
¢ aufr o3 v wdft & Ps g A Pau
® ITed & gw g e, gAY ates
afrw st @ 9wt & sraw P d @t

% fod o o= ddwit oy qEE T o,
Fta ofes afaw sfies & o &
TIgst Aogta & Sesaw F @t
F@ § IV @O, B AW TR wEW €
it ARt & dt s ¥ wrw e §:
“Personnel administration here
has too much feudalistc heritage,
too much academic and ‘intellec-
tuality’ orientation, too little ad-
ministrative action and human-
relations orientation, and is too

defensive of the ‘rights’ of existing .
personnel.” :

T % O 7 oud v F wgd €
“The criterla by which per- '
sonnel are selected by the Public
Service Commissions are not up to
date, and examining and appraising
techniques are far from modern.
Selection tends to be by one type
of person, which naturally per- .
petuates its own type. Selection ,
is too much in terms of academic
records and appraisals by expe-
rienced acadamic examiners, too
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little in terms of many other con-
siderations highly important in
public administration. The fixed
limits on cadres predetermine too
many matters of great significance,
and too little attention in selection
is given to any but the most sub-
jective and incidental attention to
capacity for growth. Recruitment
is not imaginative or aggressive
enough, is too much limited by
concern for persons already em-
ployed, and governed too easily
by an underestimate of personnel
potentialities in the society”.

vs fady @ oftws, o gEd am @
A AR dT R e B A AW
s I, al gRtd @ wE ww, Al
fad d3 anft aw 2 T 07 T AT,
vod o Aew g ¥ fw oot w
waT ge 1 i &t Pean, AP
ag @A wan v Idt T & FW st
o @ & dar Tx alabrdtos wmew @
Ty o ghr wr | age € omaAr 9w
b5 gw A o ww aet wwt et
#t & o gw e ghew afadw Al
it gfrdw @ Ped awd wme F
# as' @ aest ot R @ R g
# @it W g w1 owaer et s |
T qT UWT USTET W G T W
wae Prerw a1 Tt Ped, muEs
#®, & s wEw € v aEEw W
o &t & Pe quhr ot 0w e den
w1 Prafor Pear &, AP @y g @
E"""“ﬁ“‘ﬂ‘;ﬁ#ﬁﬂWI ™

e gt T gw 3 awd anet @t
Rt vwer € 9@ Q@ w7 O @i P

¥w o iy axfy o ¥ Tw Paeeh ah
T ogmwr g7 A oft ewm W ¥, o
et off gt Tt amft
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3 warar PE warae @ @it @t awd awd
Iy rEe wied | g I w2
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Ft amn It dw @ anntes Al @
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REdraar d st R gw @ A @
s T ram &1 AT aw @
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I a Frerw rERt @ and g
arer & P Iw & {odemgew #1 awo
¥ wits guet dfwd qoet &t o &
® sty & 72 &v qwn € o gt
U F W AT WA @ e at v
o gww € Pw o adter ewA e @
7g g IR @ el @ e st e
# fod ot ff wafer vy ot | @ o
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FoE & &« e v F a9t e
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®
g whees are we @ o wr At dar
T T, g whew e o tew e @
P et o & g aw o} wiw A
gt gt 1 g Ped o wgw P wy @t
oiers gl woftee @ ghmee o1 adwr
? 9w F agw wTw A w1 qTwew §)

# 3 agd yearw & Paaeht amr & P
tear ¢ 97 @w @ v g @ P,
g g &1 dbew 8 I s
T P ofers eeeew wdR 4 agw B
tgd T W1 w9 gEd are AR
T oo = Fvd & Tow & g w=n
Praht afgd o sw g & Paedt

a7 et w1 fegld 8
d 20, 4T 85 H R S W :

“Revision of the Classification,
Control and Appeal Rules:—

The Committee discussed at some
length with the Home Secretary
the desirability of amending as
early as possible the existing
Classification, Control and Appeal
Rules in order to ensure that
prompt disciplinary action was
taken against Government ser-
vants responsible for committing
breaches of discipiine, imgula-‘
rities, etc. There is ample eviden
that the present elaborate pro
dure is very procrastinating and 1
results in affording more protec
tion to a bad Government servant”

HEgdw e ¥ Pw At wy
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Fam e frd g § s
g Yo @ Pawior afe gur &7 1
y&Ta § ot wgeh g Toufe & gAwt
tew avg & oy @ @ a4 dE w
arrrawar & 1 @ g & ale wem A
dan of ¢ tw art dur @ @t Pabier et
& ateamr & & air oy At gr & o
7w om giew wdvds 8 Pawt @
g & Paar s @ & | dbww F s
e & o g @ w0 g
gaeq F 9 A oEAE @ JEH 5%
A wwh I ¥
Hw & tx a atvr god @ md E AW
e &1 atus apr § dfew e @
v ag ot 3w ¢ P A 2 Wi R @
1 Tty it Bw oie & wiw vt
o feurcH= ot At wlw wwd
7w Pod du vy ¥ T 3w ww o ot
TF ain @ gy Pew @ Al i
st Paeritor ¢ ol guw & SER o
gr w1 Tear T | wnad s, el
et o @ qE 98 w1 tear
mmu fsatagd daead TR
fromfageews & @ & @ awd
garr &1 I R ag e oW
“There is need for carrying out
organisational changes in the exist-
ing set-up of the machinery of
government. This is so because
there is insufficient co-ordination in
the framing of policies and plans
and inadequate speed and efficien-
cy in their execution and these are
relatable to faults in the set-up.”

o T gt @ s ok o
Wt e v ¥ g
Im EHE A gy @ vy Prweny T
Tm # | amr I gaet erwrae we
¢ w# yw aww gk an e wwrm
¢ Aty ot R e T ot ave @
A ¥ A www g b g
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e agw o ad R of wweh @ P
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Mr. Chairman: Let me now place
the Resolution before the House.

Resolution moved:

“This House is of opinion that
a Commission be soon appointed
to inquire into the working of the
existing administrative machinery
and methods at the Centre, cover-
ing particularly the following as-
pects with a view to suggesting
comprehensive measures for re-
forming and reorganising the ad-
ministrative set-up, namely:—

(a) adequacy or otherwise of the
existing enactments, rules
and regulations regarding re-
cruitment, training and con-
ditions of services;

(b) adeguacy or otherwise of
the existing All India Ser-
vices includiug the necessity
and desirability of establish-
ing an All India Economic
Service and Social Service;

(c) adequacy or otherwise of the
existing rules, regulations
and procedure regarding dis-
ciplinary action against Gov-
ernment employees;

(d) the existing trends of deterio-
ration in the administration,
the causeg underlying them
and possible short term re-
medies to arrest further de-
terioration and long term
and urgent measures to stop
the rot; and

(e) necessity and desirability of
suitably changing the exist-
ing constitutional provisions
with regard to the various
safe-guards provided for the
existing services.”

There are ags many as nine amend-
ments to this Resolution. Of these I
find that No. 5 and No. 9 are out of
order. No. 5 appears to be beyond the
scope of the original Resolution. So
I rule it out of order. And so i3 No. 9
which also I rule out of order.
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1 will take the other amendments
as moved, provided the hon. Members
who have tabled the amendments are
present in the House.

shri 8. C. Samanta (Tamluk): I beg
to move:

That for the original Resolution the
following be substituted, namely:—

“This House is of opinion that
Government should take immediate
steps to reorganise the existing
administrative  machinery and
methods at the Centre keeping in
view the recommendations made
in the report on Public Adminis-
tration by A. D. Gorwala and also
the report by Paul H. Appleby and
pass anew or amend, enactments,
rules and regulations in accordance
with the democratic set-up adopt-
ed by the Constitution of India.”

Shri G. L. Chaudbary (Shahjahan-
pur Distt.—North cum Kheri—East—
Reserved—Sch. Castes): I beg to
move:

That for the original Resolution the
following be substituted, namely:—

“This House is of opinion that
Government should take immediate
steps to reorganize the existing
administrative = machinery and
methods at the Centre and, if
necessary, constitute a permanent
statutory Commission to advise
the Government in the matter of
reorganisation and reforms from
time to time.”

Shri Sinhasan Singh (Gorakhpur
Distt.—South): I beg ‘to move:

That in the Resolution—

(i) for the words *“a Commission
be soon appointed to inquifre
into the working of the exist-
ing administrative machinery
and methods at the Centre”
the words “a Commission be
appointed to Inquire into the
working of the existing ad-
ministrative machinery at the
Centre” be substituted; and
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(ii) after part (e) the following
part (f) be added:—

“(f) the desirability of having
one Service Cadre, both for the
Centre and States, avoiding the
present distinction of All India
and State Services.”

Shri Nageshwar Prasad Simha (Haza-
ribagh East): 1 beg to move:

That for the original Resolution the
following be substituted, namely:—

“In view of the fact that a
number of Reports on the Reforms
of Public Admnistration have
already been submitted, from time
to time, by different authorities
appointed by the Government of
India in the past, this House urges
upon the Government to submit
a scheme for gradual implementa-
tion of the appropriate recommen-
dations contained in those Reports
and suggest ways for an early
re-orientation of the whole ad-
ministrative structure, best suited
to a Welfare State.”

Shri Raghubir Sahai (Etah Distt.—
North East cum Budaun Distt.—East):
1 beg to move:

That for the original Resolution the
following be substituted:—

“This House is of opinion that
having regard to the existing
trend of deterioration in the ad-
ministration it is high time when
the Government should review
the entire administrative set-up
in the country either by appointing
a Commissior: or setting up a Com-
mittee consisting of officials and
non-officials with a view to sug-
gest—

(i) what changes, if any, are
cailed for in the method of
recruitment to services:

@ii) what minimum qualifica-
tions, if any, are to be in-
sisted upon;

(ili) how discipline and control

can be effectively enforced;
and
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(iv) how the effective carrying out
of the policies of Government
by the services can be ensur-
ed.”

Shri B. K. Das (Contai): I bez to

move:

“That for the original Resolution the
following be substituted, nam‘ely:—

“This House is of opinion that
a Commission be appointed to make
a thorough enquiry into the work-
ing of the existing administrative
machinery and methods at the
Centre with a view to recommend-
ing measures including revision
and replacement of rules, regula-
tions, enactments, and constitu-
tional provisions for the fulfilment
of the folowing objectives,
namely : —

(a) that the admin’strative set-up
may in every respect be suit-
able to meet the require-
ments of an independent,
democratic and welfare
State;

(b) that proper personnel may
be recruited, trained and
organised for the purpose of
making the administration

trustworthy, efficient and
responsive to the present-
day needs;

{c) that the development prog-
rammes may be expeditious-
ly executed without being de-
layed or hindered by compli-
cated rules of procedure or
methods;

(d) that corruption may be effec-
tively checked and adequate-
ly dealt with; and

(e) that public association and
co-operation may be ensured
in all welfare activities of
the State.”

Mr. Chairman: Amendments moved:
(1) That for the original Resolution
the following be substituted, namely:—

“This House is of opinion that
Government should take imme-
diate steps to reorganise the exist-
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ing administrative machinerv and
methods at the Centre keeping in
view the recommendations made
in the report on Public Adminis-
tration by A. D. Gorwala and also
the report by Paul H. Appleby and
pass anew or amend, enactments,
rules and regulations in accordance
with the democratic set-up adopt-

§002

ed by the Constitution of India.”
(2) That for the original Resolution

the following be substituted, namely:—

“This House is of opinion that
Government should take immediate
steps to reorganize the existing
administrative machinery and
methods at the Centre and, if
necessary, constitute a permanent
statutory Commission to advise the

. Government in the matter of re-

organisation and reforms from time
to time.”
(3) That in the Resolution—

(i) for the words “a Commission
be soon appointed to inquire
into the working of the exist-
ing administrative machinery
and methods at the Centre”
the words "‘a Commission be
appointed to inquire into the
working of the existing admi-
nistrative machinery at the
Centre” be substituted; and

(ii) after part (e) the following
part (f) be added:—

“(f) the desirability of having

one Service Cadre, both for the |
Centre and States, avoiding the
present distinction of All Indu ‘

and State Services.”

(4) That for the original Resolution |
the following be substituted, namely:— |

“In view of the fact that a
number of Reports on the Reforms

of Public Administration have al-

ready been submitted, from time to
time, by different authorities ap-
pointed by the Government of
India in the past, this House urges
upon the Government to submit a
scheme for gradual implementation
of the appropriate recommenda-
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tions contained in those Reports
and suggest ways for an early re-
orientation of the whole adminis-
trative structure, best suited to a
welfare State.”

(5) That for the original Resolution
the following be substituted:—

“This House is of opinion that
having regard to the existing
trend of deterioration in the ad-
ministration it is high time when
the Government should review the
entire administrative set-up in
the country either by appointing
a Commission or setting up a
Committee consisting of officials
and non-officials with a view to
suggest:—

(i) what changes. if any, are
calleg for in the methogq of
recruitment to services;

(ii) what minimum qualifications,
if any, are to be insisted upon;

(iii) how discipline and control can
be effectively enforced; and

(iv) how the effective carrying out
of the policies of Government
by the service can be ensur-
ed.”

(6) “That for the original Resolution
the following be substituted, namely:—

“This House is of opinion that
a Commission be appointed to make
a thorough enquiry into the work-
ing of the existing administrative
machinery and methods at the
Centre with a view to recommend-
ing measures including revision
and replacement of rules, regula-
flions, enactments, and constitu-
tional provisions for the fulfilment
of the following objectives. name-
ly:—

(a) that the administrative set-
up may be every respect be
suitable to meet the require-
ments of an independent,
democratic and welfare State;

(») that proper personnel may be
recruited, trained and oganis-
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ed for the purpose of making
the administ#ation trust-wor-
thy, efficient and responsive to
the present day needs:

(c) that the development prog-
rammes may be expeditiousiy
executed without being delay-
ed or hindereq by complicat-
ed rules of procedure or
methods;

(d) that corruption may be effec-
tively checked and adequately
dealt with; and

(e) that public association and
co-operation may be ensured
in all welfare activities of the
State.”

Shri Gadgil (Poona Central): I
have listened to the speech of the
Mover, and I am in genera] agreement
with the objective winh which he has
brought this Resolution. But I am
not sure whether that purpose will
be best discharged by the appoint-
ment of a commission or it can be
done by some other alternative way.

As far as I am able to see, in the
course of the last fifteen years so
many attempts have been made. be-
fore independence ang after indepen-
dence, by the Government of India to
review from time to time the machi-
nery of government and to effect such
changes as they thought were absolu-
tely appropriate ang necessary in view
of the new objectives for which the
State stood and stands. Before in-
dependence there were the two
reports of Tottenham ang Bajpai.
After Independence there was the
Gopalaswami Ayyangar Report. Apart
from these, there was the Central Pay
Commission, appointeq by the pre-
vious Government before independence,
although the recommendations of that
Commission were more or less accepted
by the Government that came after
the achievement of independence. The
point is that as soon as there is a
necessity clearly established that the
existing machinery is not appropriate
to implement the policy of the Govern-
ment, it becomes the duty of the Gov-
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ernment to review the situation as
often as it is necessary. I think in a
democratic country, examination of the
machinery of government to see that
it is of the best type is very necessary.
It does not mean that the existing
machinery should be changed from the
top to the bottom, but there is no doubt
that for the fulfilment of the objectives
and the purposes for which the State
stands it is necessary that the instru-
ment must be appropriate.

Now, what are the purposes for
which our State stands? Those pur-
poses and objectives are more or less
defined in the Preamble of the Consti-
tution and certain other directive prin-
ciples that are embodied in certain
other clauses. The main thing is
that our State has become a democra-
tic State in which the individual is not
to be neglected and his significance
and importance has been duly acknow-
ledged. In economic terms, our State
has become a ‘Welfare State’. We
have to see whether the old machinery
that is working is quite adequate or
appropriate for the purposes of mak-
ing the State a Welfare State not only
on paper but in actual experience.
Therefore, we have to look to other
eountries where such problems have
appeared and it is necessary to borrow
from their experience. We need, so
to say, to develop the new arts of
social and economic engineering into
a coherent pattern which will be
quite consistent with the new mass
democracy which we are developing in
this country. From this point of view,
not only the few subjects that are
enumerated in the Resolution, but the
entire conception of public administra-
tion, the entire field of public adminis-
tration has to be reviewed. I am not
suggesting that this task is not possi-
ble to be done by an officer here and
there. We have very lately an ex-
ample where one officer tried to re-
view the thing with the result that
there was a storm in the Cabinet tea-
cup and the situation which was con-
sidered to be very harmonious and
homogenous was disturbed. I am glad
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that, that storm is over, but the point
remains that there are fundamental
problems mnow facing this country
which are related to public adminis-
tration. The great objective must be
that the will of the people must be
well expressed in the Parliament, and
whatever policies are formulated by
the Parliament must be properly exe-
cuted by the instrument of the Gov-
ernment, namely, public administra-
tion. For that purpose it is absolutely
necessary that people who have got
the requisite ability, the requisite
knowledge, must be recruited. In a
modern State, the public administra-
tion has become a matter of profes-
sional achievement. Just as we have
the profession of law, the profession
of medicine, the profession of engi-
neering, similarly, public administra-
tion is today a profession. Therefore,
what my friend suggested was that
those who have suffered and have ren-
dered service, this that and the other,
should be recruited in the public admi- .
nistration, I am sorry I do not go with
him to that extent.

An Hon. Member: He has not sug-
gested that.

Shri Gadgil: If he has not suggested,
so much the better; but the impression
that I got—it might he due to my
inadequate knowledge of Hindi—was
that he did mention that they must
be patriotic-minded, this that and the
other. The point is, if it is a profes-
sion, then we must have the best men
recruited to this profession. There-
fore, the problem is—as he himself has
stated—a difficult one in which we
have to take into consideration not
only the policy but the personnel; not
only the personnel but the propagan-
da and in a way the entire field, name-
ly, that of the machinery of co-ordi-
nation, principles of de-limiting de-
partments, accountability, expert
knowledge, and last but not the least
the recruitment of personnel.

I will begin with the last one. In
this case, when we have accepted a
form of Parliamentary Government it
obviously means that Ministers may
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come and Ministers may 80
“There must be- some permanent
machinery which will maintain, to the
extent possible, continuity of policy.
not continuity of policy followed igno-
rantly but with knowledge and cons-
ciousness. I do not think that the
importance of Civil Service has dimi-
nished even in the least because we
have accepted the democratic form of
government. On the contrary, the
Indian Civil Service, or for the matter
of that speaking in a general way, the
Civil Service still remains, partially
though, responsible for the formulation
of policy. The Ministers, after all.
base their policy on such data and on
such background as are presented by
the permanent section of the Civil
Service. If there is wrong data or the
data is arranged in such a way as not
to give the right indication, then the
work is mnot satisfactorily  done.
Therefore, let us realise the impor-
tance of permanent Civil Service in the
sense that Civil Servants are as much
responsible for the formulation of
policy, though not to the same extent,
but, to a considerable extent as the
Minister himself is, and the Civil
Servant is hundred per cent. respon-
sible for the execution thereof. From
that point of view we must make
certain things clear which are already
embodied in our Constitution, namely,
that we have discarded what is known
as “spoils system” which is available
in America though gradually it is being
given up. We have decided that we
will recruit servants in our Civil Ser-
vice on the principle of merit that
means by open competition; we will
not take into consideration his private
opinions—he may be an R.S.S. man,
he may be a Praja Socialist man, or
at the worst he may be a Communist
'man. But. the point is. whether he is
a good engineer, a good civil servant
and whether he knows his job. We
have nothing to do with his private
opinions. If we were to introduce this
question, namely, of taking into consi-
deration what his private opinions are.
I think we will be destroying not only
something which we have inherited.
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but we will not be able to build in
the manner in which we desire for
achieving such of those objectives
which we have embodied in the Pream-
ble of the Constitut‘on. Therefore, so
far as recruitment is concerned, it
must be by open competition. It does
not mean that I entirely agree with
what is being done today. This is no
occasion to criticise the vagaries of the
Union Public Service Commission. I
have received a number of complaints
where boys coming very high in the
written examination are thrown out in
the viva voce examination; but these
are things which will be referredq to
by me, if necessary, at some other
occasion. The main principle on which
the Union Public Service Commission
has been framed is acceptable and our
service must be recruited on the prin-
ciple of merit and nothing else. To
some extent we have to bow to the
inevitable, to the extent it is neces-
sary, to have certain rcpresentation
of the backward and Scheduleq Caste
Communities; but I want to express
that even this little weakness ought
not to go beyond a certain limit be-
cause it will certainly affect the gene-
ral efficiency of the administration.

Then, Sir, the question often has been
argued in several reports on adminis-
tration, whether experts should be in
charge of administration, or tie admi-
nistrators should b» a class by
themselves and occasional advice of
experts may be taken. My own perso-
nal view. both as a student of public
administration and as an administrator
having very varied experience for
nearly five years in the Central Gov-
ernment ang otherwise in local bodies.
is that the expert should not be in
the charge of administration. That
is the conclusion which was arrived
at by a committee which was appoint-
ed by the Government of Bombay a
few years ago to recommend some
changes in the machinery of Govern-
ment. The same conclusion was arriv-
ed at by another committee appointed
by the undivided Bengal some time
ago to suggest certain changes in the
administration of Bengal.
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Then, the other question is of ac-
countability, discipline and other
things. They need some change, no
doubt. I will give an example without
mentioning the name. A certain presi-
dent of a trade union complained that
there were cases of corruption and mis-
management in a certain department
of the Government.

The matter was taken up by me as
a Minister, and was pursued by me
as an ordinary private Member. The
result was that everything that the
gentleman alleged was proved, but
the gentleman was dismissed. So, it
required a great amount of work on
my part, and thanks to the late Mr.
N. Gopalaswami Ayyangar, who saw
the injustice, the man was reinstated.

There is another case pending now.
A certain non-commissioneq officer at
a certain Depot, time and again, asked
his higher officers, to give him a few
minutes’ interview, so that he could
explain cases of corruption, mishandl-
ing, and how a foreign man in charge
of the Depot was sabotaging and
causing harm to the best interests of
the country. On all the occasions, his
written requests were turned down, and
when he made direct representations,
the result was that those accusations
were inquired into and foung correct;
but the man, instead of being given
any credit, has been discharged from
the service.

After indevendence. mostl fo us.
even including my humble self, have
been appealing to the people to bring
to the notice of Government any cases
of corruption. And when in great
enthusiasm, officials and non-officials
made such representations, the result
has always been only this. And it is
not only this, but something more. If
there is a case of individual iniustice,
I can understand the acceptance of the
principle that the individual should not
approach a Member of Parliament
every now and then. But if a case of
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individual injustice involves some big
principle, I think, discretion ought to
be used, and the man should not be
taken to task and either demoted or
discharged from the service.

So far as the organisation of govern-
ment is concerned, I think we must
organise it either on unit principle or
on purpose. I shall illustrate what I
am saying. For instance, here is the
Ministry of Communications, and it
wants to builg certain quarters for its
staff. Can it have its own engineer?
No, that would be wrong. Can it have
its own fire-fighting equipment? No,
because that would be wrong. If
that is done, then it would be wrong
organisation of Government. So, it
must be organised on the principle of
function. There must be one depart-
ment to discharge one function for the
entire government. That is the prin-
ciple that has been accepted in all
modern administrations. The extent
to which this has not been accepted in
the Government of India or in the
various Governments of the cons-
tituent States of the Union, it is a
matter for consideration by the Central
Government.

Now, that we have become a welfare
State, and more and more spheres of
activities are being taken into govern-
mental hands, I think, men with the
requisite ability, knowledge and hones-
ty, must be recruiteq to the services.

We are now entering into a new
field of activity, namely the field of in-
dustry. I dc not say that a man after
four or five years of experience will
nct ‘becotme quite competent to dis-
charge the duty of a manager. But
there is one thing that Government
must do, if they are keen on nationa-
lisation. I am very much keen on
that, and I have been abused for that,
but today or tomorrow, we must
proceed with nationalisation with
speed, and more and more industries
must be coming under the control of
Government, as time passes. The usu-
al question is asked, where are the
people? That is a very simple accusa-
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tion to make, and in fact, I answered
one of my millowner friends here
thus. “look here, when I nationalise the
concern, I conscript those who are
working there, I will transfer the man
who is working as a manager in
an Ahmedabad mill to a mill in
Kanpur. That way, not only
will I nationalise the commodi-
ties or the industrial products
manufactured, but I will conscript the
personnel also, so that my programme
of nationalisation may not come to
grief.

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): Just
. as in Nazi Germany.

Shri Gadgil: Not Nazi Germany, but
something else.

Even if you do not want to go to
that extent, I would suggest that there
should be a managerial service or an
economic service. That is something
which I suggested when I was in Gov-
ernment, and I do not know to what
extent the matter has been pursued.
1 also suggested one central engi-
neering service. Although the persons
may be engaged anywhere in any
of the States in India, yet at a given
time, their services should be made
available to a big project, whether it
be in a Part A or a Part B State or at
the Centre. The point is that the orga-
nisation of government should be such
that the best talent in the country,
and the best equipment in the country
could be made available easily.

Lastly, I come to the machinery of
co-ordination. The other day, I asked
a question whetlrer it was not the
policy of Government to derequisition
land not required, and the reply was
given, yes. Then. what happened to a
particular piece of land? It was simp-
ly transferred from one Ministry to
another. I think there ought to be
better co-ordination. so that at a given
time, we may know exactly where we
stand. If you go to an electric power-
house. you know exactly what is hap-
pening at the different centres, in a
minute’s time. In the same way, if we
are not able to know what is hap-
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pening here, there and everywhere,.
I doubt very much whether efficiency
will result.

In conclusion, I would submit that
these are points which are very im-
portant, especially when the direction,
purpose and objective of the Union as.
a whole are materially different from
those that were invariably maintain-
ed by the government which was there
before independence. Now that we:
have become a welfare State. it has
become very necessary that we should
bring about some change in the in-
strument of policy, namely the admin-
istration. so that the poor people, who:
through their representatives here de-
cide and formulate a particular poli-
cy, may be sure that it will not be-
sabotaged, while being implemented.
A doctor may have diagnosed correct-
ly. and given a good prescription, but
if the compounder is inefficient, we:
know what the result is. Let the com-
pounder b as able, as honest and as
capable as is possible under the cir-
cumstances. As to how we should
achieve this is a small matter. You
can have a commission, you can have
an officer or anybody else for that.
But so far as we. the tax-payers, are
concerned. we want that the admin-
istration should be efficient and honest.

Shri Raghubir Sahai (Etah Distt—
North East cum Budaun Distt.—East):
I welcome this Resolution. because it
has given us an opportunity to dis-
cuss our administrative set-up, and
the position of the services in the
country. Everybody knows that there
is a variety of criticisms on this mat-
ter, not only from the educated classes,
but from the uneducated, not only in
the cities. but also in the rural areas.
These criticisms can be placed under
three or four categories.

There are criticisms to the effect
that there is corruption in almost every
department of the Government. There
is another criticism that there is in-
efficiency in every department. There
is also the criticism that there are un-
conscionable detays in the decisions of
cases in every kind of court. We have
also the criticism that the services are
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unresponsive, and that they do not
care for public opinion. I am not pre-
pared to say how much truth there is
in everyone of these criticisms. but
there they are, and we as public men
have to face these criticisms off and
on.

There is another point that we have
to consider in this connection. Since
we have obtained independence,—as
many as six or seven years have ela-
psed, and the Central Government is
run by our trusted leaders. There are
also the various State Governmen®s run
by our trusted leaders, and so many
beneficent measures are being adopt-
ed by the Central as well as the State
Governments, and every possible at-
tempt is being made to see that the
lot of the poor is made a bit more hap-
py. But we find that there is no recog-
nition of this fact by the public.
Everywhere either the State Govern-
ments are being blamed or-the €entral
Government is being blamed, and all
kinds of motives are being attributed
10 those who are running the State
Governments and to- those who are
running the Central Government. Now,
there may be a thousand and one rea-
sons for all this state of affairs. But I
am quite certain that one of the reasons
for this state of affairs is that our ser-
vices from top to bottom have not in-
spired confidence in the public. They
do come in contact with the public at
every stage. The man-in-the-street
comes into contact with the services—
high officers, medium officers, low offi-
cers. In every walk of life, people come
into contact with these officers, with
these government servants, and my
own estimate is that people do not
repose confidence in them because by
their attitude. by their conduct, they
have not been able to inspire confi-
dence in the ordinary public. Fortu-
nately or unfortunately, we are the
majority party, and ourg is the Govern-
ment. both in the Centre as well as in
the many States. My own estimate is
that wherever we have lost in elec-
tions. it has been due mostly to the
bungling and to the inefficiency of the
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services in those States. (Interrugtions).
We do feel that thre' Government have
not been able to act to their convic-
tions. Who knows what are these
schemes of Pandit Jawaharlal Nehru?
Who knows what are the schemes of
the Central Government?

Shri M. 8. Gurupadaswamy (My-
sore): Nobody knows.

6 p.M.

Shri Raghubir Sahai: Everybody
judges Government by the conduct of a
petty official, a high official in day today
administration. They do not feel, in
fact, that the Central Government and
the State Governments are doing good
for the ordinary people. My own esti--
mate is that if the services were to
change their methods, if the services
were to adapt themselves to the exi-
gencies of the siti “tion, things would
have been better. .nd our regret is
that the services 1ve not acquired
that requisite fra: of mind. They
think in terms o heir emoluments;
they think in term. .f their privileges;
and the amenities to be enjoyed by
them, There the matter ends. With re-
gard to their obligations, they feel
as if they have none. In the present
state of affairs, everybody in the en-
tire country wants to have the great-
est benefits of swaraj and indepen-
dence, and my own estimate is that
the services want to reap the benefits
of swaraj with a vengeance, because
they feel that they have got no obli-
gations. From my own experience, I
can say that. When I am makin_*hese
remarks, it does not mean that I am
opposed to every government servant
or that I say that everyone of them
is inefficient or everyone of them is
corrupt or everyone of them is not up
to the mark. But my humble submis-
sion is that most of them are not—
many of them are not. I have had oc-
casion to talk to a very senior officer,
the Chief Secretary of a Part A State,
two or three years back. I was talk-
ing to him about the gradual deterio-
ration in the administrative set-up in
the country. He is a very good man;
he was talking to me very frankly, in
all sincerity, and when I asked him:
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‘Do you ever think about the deterio-
rating state in the administration? Do
you ever point out this state
of affairs to the Chief Minister or to
the Minister with whom you come in
contact, in ©private, in confidence
because you get several opportunities
to talk to them?” He very candidly
told me ‘No. I do not’. I asked: ‘Why?
Why don’t you put your own point of
view?' He said: ‘Well, we follow the
policy of the line of least resistance’.
Now. look at these people who once
belonged to the ‘steel frame’, who have
got vast experience of administration
during the British regime as well as
during this regime....

The Minister of Home Affairs and
States (Dr. Katju): May I take it that
according to my hon. friend, the ser-
vices were far more efficient, far more
responsive, far more competent in the
‘olden days and now they are deterio-
rating?

Shri Raghubir Sahai: I think so.

Shri Punnoose (Alleppey): Please

try to correct that.

Shri Raghubir Sahai: So, Madam, I
was simply surprised at the answer
given by that high-placed gentleman
in the services. He said: ‘We are fol-
lowing the line of least resistance, that
is, not putting their honest viewpoint
before our Ministers.

Dr. Katju: That has nothing to do
with public services; that has to do
with Ministers.

Shri V. P, Nayar (Chirayinkil): Ad-
dress the Chair. (Interruptions).

Shri Raghubir Sahai: It is my mis-
fortune that I am not able to carry
conviction to the learned Home Min-
ister. I am sorry that I have also got
my confirmed views about the services.
My own impression is that when he
gave that answer, he wanted to shift
the entire responsibility. Perhaps dur-
ing the British regime he could not
say that he was following the line of
least resistance. In support of what I
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say, I shall quote a line from Appleby’s
report. When Appleby came here at the
instance of the Prime Minister and
our learned Finance Minister to just
have a review of the administration
set up in this country. He just had a
hurried view of the things. In course
of this enquiry he asked one of the emi-
nent and intelligent officials in the
Government of India as to what he
thought about the graft and corrup-
tion prevailing in the administration,
and that intelligent and eminent offi-
cial told him. ‘All the graft and the
corruption that is to be found in the
country in the administration is at the
level of Ministers’.

Shri N. M. Lingam (Coimbatore):
Then why does he blame the officers
alone?

Shri Raghubir Sahai: This is an ex-
ample of their sense of loyalty to a
Government,

Dr. Suresh Chandra (Aurangabad):
Can you prove any of these?

Shri Raghubir Sahai: After the at-
tainment of Swaraj government ser-
vants have begun to feel that they
are greater politicians; they can criti-
cise the policies of the Government
with impurity. They can do anything
that they like! That is a regrettable
state of affairs. I do not know whe-
ther the hon. Home Minister would
agree with the view that was given to
Mr. Appleby the other day by that
eminent and intelligent official that all
the graft and corruption are at the
level of the Ministers and not at the
level of the Government\servants.

Dr. Katju: Is that what Mr. Appleby
was told?

Shri Raghubir Sahai: Yes; he was
told so by a very eminent and intelli-
gent official in the Government of India.
I am not imputing motives to every
government servant, but I do say that
most of them have not come up to the
mark,

Lastly, we should consider our ser-
vices from the point of view—whether
they are fitted to implement the de-
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velopment programme. The entire
country is watching our development
programmes. The fate of the country
depends upon the success or failure
of those development programmes.
My own doubt is the services have not
risen to the occasion. They have no
faith in the Five Year Plan. They have
no faith in the community projects,
and they have no faith in any of our
development programmes. It is time
for us when we should see whether
our development programmes, within
the short time at our disposal, can be
successfully implemented by this ma-
chinery. I only want to submit to the
hon. Minister that the time has come
when we should review the whole situ-
ation. T do not advocate that every
government servant should be turned
out, lock, stock and barrel. They may
be retained, but we should make sure
that our policies are successfully carri-
ed out and if there is any hitch from
any quarter, that hitch should be re-
moved. From that point of view I
would submit that my amendment
may be accepted.

Shri M. S. Gurupadaswamy: I am
specially thankful tfo the previous
speaker for his forthrightness in ex-
pressing his views regarding the pre-
sent day administration though he be-
longs to the party which is ruling the
country today. He made one particular
remark which attracted my attention.
He said that after the attainment of
independence the morale has been de-
teriorating and the permanent service
is becoming progressively unresponsive
to the needs of the public. When the
Britishers were ruling wus, when
foreigners were our masters, there was
confusion and ambiguity with regard
to the purpose and mode of service that
had to be rendered by the permanent
service. They had to please the alien
masters and, at the same time, they
had to serve the Indian community.
So, there was ambiguity and confusion
when the alien masters were ruling us,
but after independence, this ambiguity
and confusion came to a close.

Now, the public servants must really
Play the role of public servants. They
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must be really servants of the public
The position of the general adminis
trator since freedom has changed, in
go far as the source from which he
derives power. Prior to independence
he was deriving his authority from
above. His power originated from an
outside power. Now he derives his
authority from below, from the masses.
That is fhe implication of democratic
rule. Today, people exercise their
power through elected ministers, and
the masfers are also public servants;
they are the servants of the state and
servants of fhe people. The civil ser-
vants execute the policies that are made
by these public servants, that is, the
ministers. The ministers act through
these civil servants. But today, what
has happened? As my hon. friend said
Tust now, in addition to the politician
playing the role of a politician, the
people who adorn the civil service,
Thsfead of expressing their views and
opinions on merits of each case, are
playing the role of politicians. I may
quote an instance in this context. I
come from the State of Mysore. There,.
the permanent service itself has been
divided into two groups, because there
are two rival groups in the congress
party itself.

Shri V. P. Nayar: Only two groups?

Shri Heda (Nizamabad): How many
in P.S.P.

Shri M. S. Gurupadaswamy: I am not
talking of the P.SP. I am talking of
the ruling party now. There are two
groups functioning in the Mysore State
Congress. One group has got the sup-
port from one particular class of civil
servants. The other group has got the
support from another class of civil
servants. So, the division of the
Congress, the rift in the Congress, is
carried even to the administration. To-
day, there are two different groups of
civil servants: the one group is hostile
to the present ruling group and the
other group is hostile to the previous
group. So, the administrative unity is
completely destroyed, and, so I said,
these administrators are becoming poli-
ticians. It is very unfortunate: it is a
tragedy. Nowhere in the world do we



5019 Resolution re.

see such a situation existing. Unfortu-
nately, in this country, the adminis-
trators, the people who belong to the
permanent service, dabble in politics
and always align themselves with some
Minister or other or some politician or

other, and they pass on administrative

secrets and thus try to sabotage the
policies or try to bring down the
prestige of the Government. This is
how our administrators are conducting
themselves in this new set-up.

There is one important aspect which
has to be touched when we talk of the
permanent services. That is, they
should think that they have got a
fundamental obligation to the people.
They are not only servants of the
Ministers but they must also think that
they are servants of the nation. Minis-
ters are also servants of the people as
are the permanent services. Unless
and until there is a realisation on the
part of the Ministers as well as the
civil servants of this aspect of the
matter, we cannot have a democratic
adnfinistration. Whether a democracy
functions or not can only be judged if
there is responsive and responsible ad-
ministration. And the administration
Will become responsive and responsible
and serve the real interests of the
people only when the emphasis on
exercise of power is changed to the
rendering of service. Today, the per-
manent services think that they belong
to a separate class altogether and feel
that they, possess angelic wisdom and
intelligence. They may possess intel-
ligence and wisdom (Interruption). It
may be that because they possess
intelligence and merit they have been
recruited to the services; but they must
remember their intelligence and
wisdom are dedicated to the service of
the nation. Unfortunately, that kind
of approach is not there. The preseat
megalomaniac tendency of officers has
been encouraged by some of the Minis-
ters themselves. I do not want to name
them, but some of the Ministers were
telling me, “After all, we cume and go,
We will be there in the saddle for three,
four or five years and we are not ex-
pected to know everything. Moreover,
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even if we are expected to know every-
thing, it is not possible to know every-
thing during these few years and we
have to depend upon our Secretaries
and the permanent stafl. Suppose, we
take a strong attitude in a particular
case, then the intelligent Secretaries
may involve us in something else. So,
we are afraid of the Secretaries.” Many
Ministers have spoken like this.

I must also say that the Ministers
have also their own interests to serve.
For that they have to depend upon the
Secretaries, they want the good will of
the Secretaries.—This has made them
to think that they are omnipotent.
This is not democracy; you may call it
neocracy. I mean by ‘neocracy’ a gov-
ernment of upstarts and this is nothing
but a neocracy. I, therefore, say that
every step should be taken to reorien-
tate our administrative machinery so
that it may fulfil the new tasks tha:
are ahead.

Before I close, I want to say that the
administrator is expected now to per-
form new duties and obligations be-
cause the activities of our State are
expanding. The civil servant has to
be a manager of an industrial concern
and he has to do so many other duties
regarding production, distribution and
exchange. It is very necessary that he
should be properly trained, and proper
men are recruited.

First of all, there should be reforma-
tion in the mind of the Ministry itse'f.
That is very necessary (Interruption).
Unless the Ministers make a bold move
in the matter, it is not possible to bring
about any change in the administrative
system. The present system is outmod-
ed and rotten and it cannot fulfil the
new duties and obligations of a demo-
cratic nation. 1 therefore. say that the
hon. Home Minister should give up his
lethargy and become more active, give
up his indifference and treat this
matter very seriously and not brush it
aside as a simple problem. He should
realise that unless there is administra-
tive reform, democracy cannot function
well in this country.

Shri S. C. Samanta: Madam-Chair-
man, I eutirely agree with most of the
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objects put forward in the resolution
moved by my friend Shri S. N. Das. 1
have put forward an amendment to the
effect that I find no necessity for fur-
ther investigation into the subjects
mentioned by my hon. friend. Already
fwo committees, one the Gorewala
Committee and the other, the Appleby
Committee, have submitted their re-
ports of government administration.
They have mostly dealt with the sub-
jects mentioned by my hon. friend. We
the legislators and the officers are both
impatient to see that the old rules and
regulations should be changed at once
to facilitate the administrator in which
the National Government has proposed.
We are all well-wishers of the State
running on democratic lines. But the
administration is not being run as it
should be. I say, time should not be
spent on investigation. There are
Ministers who know the difficulties.
There are good officers who know the
remarked that most of the men in the
services are not doing well. I cannot
ACcept it. An administration cannot be
run unless there are good men in it.
There are good persons and there are
also black-sheep; but, not most of them
are bad. Had it been 50, the adminis-
tration would have been impossible.

Dr. Suresh Chandra: On a point of
order. There is no quorum in the
House.

Mr.CIah-an:.TheHouseis very
thin—] see there is no—quorum. Let
the bell be rung.

The hon. Member may now continue
as there is quorum.

Shri 8. C. Samanta: My friend, Shri
Sahai, was referring to his conversa-
tion with some officer. I may also refer
to my conversation with another officer
who told me to find out the means
whereby administration may be effl-
ciently run. The officers are feeling
difficulties. For example, the Ministers,
who are long sufferers, want to run the
Government in their way, but when
they express their views to their Secre-
taries in the Department, they point
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out the difficulties created by the rules,
regulations and the customs that ave
prevalent. The efficient officers, who,
really feel for the country, are helpless
because of the rules, regulations and
enactments coming in the way. My
friend, Shri Das, has done immense
good to the country by bringing such a
resolution as this before the House.

Shri Velayudhan: Will the Govern-
ment accept the resolution?

Shri §. C. Samanta: In this country,
we had different administrations in
different periods. We, Indian nationals
at present, would like to run our gov-
ernment in the way we like best. I
may cite here as an example that
Mahatmaji advocated non-violence, and
our Government also advocated . it
(Interruption). What do we find today?
I may draw the attention of the House
to the fact that before independence,
what we saw of the soldier was quite
different from what we see of him tn-
day. What do we find now? When-
ever there is any havoc, any accident,
any flood, any famine etc., the Army is
deputed to attend to help the situation
and the soldiers do immense service.
They feel, as we feel, that they should
defend the country, and that they
should not attack others unless they
are attacked. This ig the gist of noun-
violence, which the Army and tbe
soldiers have instilled amongst them-
selves, because our Government wants
to run its administration in our own
way. In the same way, if it wants to
be really a welfare State and to rin
efficiently, then the difficulties that
stand in our way should be removed,
that is, the rules that were framed
during the British regime have some-
what to be altered—they sre found to
be efficient for our purpose even now
in certain respects. Government is
alert on the subject. The Planning
Commission did not wait long. It ap-
pointed Mr. Gorewala to go into the
matter and suggest how the adminis-
tration can be made to run efficiently.
and his report is before us. Under the
Ford Foundation Scheme, Dr. Appleby
was also invited to go into the adminis-
trative set-up of our country, and he
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has also submitted his report. These
two reports may be considered by Gov-
ernment with the help of their efficient
officers, so that without waiting for a
long time, we may bririg in some
changes at least, in the administrative
set-up. In the legislatures, we legislate
enactments and the efficiency of those
enactments depend upon their working,
which again depends upon the adminis-
tration. So, the people who are recruit-
ed by the Public Service Commission
should be properly selected. Even the
Public Service Commission rules
require some changes. We should not
entirely depend upon the talents or
education of the people for administra-
tive purpose; we should also see tbe
heart of the people whom we are going
to place in important positions, and
who will form the future administra-
tion of our country. Our future destiny
depends on them.

My friend has brought forward all
the points and my only request is that
these points should be ccnsidered by
Government, and that the Government
should come to an early decision in the
matter. .
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YT T WA @ ame d¢ Pax oft gwo
g0 g A dw Pwar & T wHE @ A
T § o f Fw wmmw ¥
oty pr awfis # ot e R o oRt §
5 qrwn 7w vew W @ FER ol

17 APRIL 1954 Working of Administrative 5024

Machinery and Methods
at Centre

e wit off IEw @@ ahomE W@
e gur o ¢ oft @t At B A T
et art arl oy @l @ Ped oyt @t
et w5t dd & aur @, 9w A B I
® Pt 7z Tl wgy ovge ot oft
e A et 4 o aae Pwar
Py a1 av g WA afus Sugwr &
1 avd Fd & afvs wEw o, aliaw
3t afram aw 9 amme , wEw
Taw @vd ggw & gow, ¥ 1 I¥ I
o Wit v ff wits a3 o AW
THw @ ot it f At oW wE

¢ 3w do Bt R @R @nw
AN @ & WM gH TA W Rivar &
Mmes ) oo @ wdgr @
TgEEw TH ghrar W Wi 9% TR
ur Paw o P gu Paw
= =t

igig
iii
iaia
14+
353544
131141

Ex
)
:
3
1

H-

e
4 *%9a
19973.

%
4
4
¥l

iﬂ
15
g 4,

13
Afs1.2
igﬁfi
S P

ix3d
%433
ﬁéga?
1&31%

2549949
&,
:
!
1
24

%4
T4
g )
4
|
&
1
13



5025 Resolution re.

[sh Pagre Tual

Wt Taer ANFEA ARy A FHEE
? % gEaT 1 IEET FE gQ I
ur = Pt g 31 worlar @ P i T
wEEs ) Sx T osa , dw A
witagtaar g ot o & wwE Tl
wy @ dtax g1 Taw mww oot W
afever & wier W ae ot at @ W
e aw A 9 awar A AW
qa Pl 7 Pt Peor e & 0
oft dix & 3 v g, W qEr IR
T# o Tw 73 =1 www of S T w
af Jud FraE trmm w1 o
gl @ a9 aeTw aERw ww
Frd ¢ P dftr 2 g T F T Al
T agE A oW g it o g
qe Wt T agi @ F waw W oW
7z Mot @1 mbas f wr ol avwn =t
AM A a4 31 a=T TR R o T
T3 @ & a 97 @ qurr 5 8 -
Ta & I ane @ e B egdee A O
v ot = sFwe (contract) w
TR e a4 o TW aTE W
UUAT AR MTHT AYT A @ a2 wae
o a% agi 1 9w & o wr 4@ Qe
at ga g o @ at ¥, gf, aewer
@G F 3w I ¥ P wwr w1 aww
# @ s a1 Prydsn g 2 swwr TEw
s 3 Paw T @1 WY @w anr
Er T | o aw g Pv g
wra 7 Al I & Pwaew wgain €,
s 2 wtr zad & et ddw, worpie
it agahr w1 e Pree 0 A
g 3t a2 2 gt T E wghrh
aivw @t anr at w arame dEgeF #F
vad M ¥ zw At il Al gw @
ar wt 7 at aw w A g P o
3 Frawdrat F ahvgw F wgr am
wf i g sc e &1 @
wi & srfwet & a3 F g e
sHri e sw s £ 1

17 APRIL 1954 Working of Administrative 5026

Machinery and Methods
at Centre

A AR § & AiTsd ¥l e & W §
AFh gw Pad g wvd P dw & ooy

THAT AT ) IWIRETF



5027 Resolution re.

ar gt & O% agt T w¥r www & 0
oz 7w Tord wwar & P g onft I S
ubew o8 st At & % 1 Paw ol
o 1z st B W & werdt o, I
woret ol et Wt A@ W &
e & g TEh wWe T s e
oo sw s R &
geht fod wud gt wrr g, Wit gud F
st T AET agar |

it gamr @% @i STREA ¥,
®TTT FhawT ot wa syd 4R PR AE
ata gt & alt @ f arht ¥, @Twr
sty 4 Pasht ff Presiateew wt, o=
# @ ag Wt & rwwlt * swan w5t
@ Al IR & T a8 e Pewr Ay
I@ @t sty & amlt i @ &0
@i ataws & o @R wum W
oY, g ad st aww, A @ rr
wHt aw, off wh gaf oy’ o, A aw
T T gurtewr g Y & T ¥ e
T FomHTEeA aww, at Pw 9w @
ifeg= &1 g7 o # R ow o=t @
T @ @ AR g gt et ) Peep
A TF qAW w7 I g gR gER WA
e 4 w7 P agw ped W wges
* @ & agr & Few goaw wwt §
st & 3w wr Pawhy P ¢ P P
asat A e Pear, @ @ wrr
dtw # Fg www g P aw
shaaw 7 Pty o o aw et
1 & o’ | o TR o} ittt
¢ fogit 9@ &t oy P v ol
P v 1 AP o @t A o af
e W
Freor wr gt gwer § 2 qW A qw o

17 APRIL 1954 working of Administrative §

8

Machinery and Methods
at Centre

e

anft = et @ o wie
qfradwr Ped 1 o oy Wt @ e wEw
vyt ¢ Pw Paw aven 2 o o atew
(Secretaries) ggrew & wg ¥, T



5029 Resolution re.

[sft Fogmw Tl

g ¥ Aw aew wnear §
faw &t ww af, gwst o Eh,
tew &y A @h gw W grw
adff ght, . @ PEawr @ TR
W T g1 gEted A wW
FarR AT od & wa F &b
Fgd & Ts o W & Ty

R T A wgd & Pw @
g mar g Poeelt ff, woew @ T gt
@IS F, At g R A @ af 1
it agw ad & am Pemmar aar &
Yrearht agw ® il Peer ar & @
Y F 1 a g at 3@ Tewwa F H
Fagd T v g ad & o wa @ AR
qCE TWE S q@ T ot &1 q@ @w

arx et T Powrae & Ps o Paew

s = ¥ dw 2 T @ ted awmy

g=ram ara Ay T & & faw
1

17 APRIL 1954 Working of Administrative 5030

Machinery and Methods
at Centre

1
1z
E
A
:
!

{44
!
1313
HE
g

i
iéL
';’%

1741
iﬁ:
3!
LE!
1 4
:
13

23117
-
;i
F
b
1y

1
%’
i .
14

1713
w?%_&
%ga
f
14

r11
11177
i
4
]

w et & amer w3 TR At e
T, dte fid o7 sioft & agi « P s
#t da w1 oy § @ ® awTw A E
o & argHt Pabrer anfear & e Pl
aw afwae ft § 1 ag v ot A= o
talamftdm &1 it qo fo o
%8 tirdy ya @y i Pear o ¥,

11y
H
i

3

11
g
1
11
1

¥4
ga



5031 Resolution re.
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Shri Tek Chand (Ambala-Simla): A
very heavy yoke of responsibility rests
on the shoulders of thote who are
called upon to run the services of this
country. It is for them to serve the
country properly; and it is for them to
sabotage all the efforts made by the
Government. Our Constitution, how-
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paper Constitution if it is not paid the
homage and respect in osction by the
services. The ship of state can founder
on the rocks of corrupt and inefficient
services. The ship of stute can seil
beautifully everywhere and to its goal
if the services are efficient, honest and
prompt about the discharge of their
duties.

It is to my mind a little disrappoint-
ing that a Resolution of this great
significance and importance should
have come as a private Resolution. It
should have been a matter which
should have promptly engaged the at-
tention of the Government. It is for
the Government to devise ways and
means whereby it should become pos-
sible that the policies laid down by the
Cabinet should be promptly, efficiently
and honestly pursued by those who are
called upon to carry them out. We
make certain decisions which are well-
conceived. But because of the services,
they are ill-executed. It is therefore
very desirable that we should find
ways and means whereby there should
be some test, some thermometer, in
order to see whether the services are
discharging their duties cfficiently,
promptly and honestly.

There is a feeling in the country, a2
feeling, unfortunately, shared by all
classes of society. by every cross-sec-
tion of society, a feeling of acute dis-
appointment bordering on indignation,
bordering on indifference, bordering on
distress that the services are not play-
ing their role by the nation, that they
are conducting themselves in a manner
that is officious, that is haughty, that
is high-handed and dilatory. It is a
matter of deep regret that the services
who are called upon to discharge a
very onerous duty, who are called upon
to participaie in a very freat part
should be conducting themselves in a
manner so as to be the targets of all
fingers of scorn which are pointed to-
wards them. We have preduced a lot
of things, I mean the planners.
It was never in the imagina-
tion of the planners even that
another article would be produced in
tremendous quantity,—the ‘red tape’.
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[Shri Tek Chand]
The ‘red tape’ has increased to a
strangulating point. The Government
makes a decision and that decision is
fettered and manacied Ly ‘red tape’.
Why is it that the decisiuns of the Gov-
ernment in order to be executed nave
to pass through the gauntlet of so
many hurdles. so many little moats and
obstacles? it is up to the Government,
and in the interest of the Government,
that they should have such checks, such
a vigil on their oilicers, that they
should see that they are not only not
corrupt but they do not steal: they do
not commit theft not only of the money
of the State, but alsp of the time of the
State. There is an impression—how
far it is correct it is difficult for me
to say—but almost a universal im-
pression that our services are over-
staffed. Where one competent and
careful man can do the work, we have
got four or five indolent drones doing
absolutely nothing but just fanning
themselves and killing their time. It
is said, and it is a matter of which
everybody is aware, that there is
corruption. Corruption is corroding to
the soul of the country; but is there any
difficulty. if you had the will, to stamp
out corruption? In my humble way of
thinking, it is not very difficult thing.
Let an officer who is recruited be called
upon to declare his assets; and then
you know that he has got Rs. 10,000 or
Rs. 20,000 and. this much of movable
property and that much of immovable
property. Then, have a complete
check after five years, a
periodic check. If there is a
windfall because he has made lots
of money in solving successfully a
crossword puzzle, or in a horse race, or
some rich relation of his has left a
legacy, let him say that he has inherited
Rs. 10,000 or made Rs. 20.000 in a
horse race. But, when you see officers
drawing a salary of Rs. 800 or more
going in gorgeous limousines, regaling
themselves in expensive clubs, boozing
like fish. throwing cocktail parties,
indulging in gambling and Bridge
parties in clubs, is the deduction very
difficult to draw that all this extra-
vagant expenditure must be at the cost
of some body who managed to grease
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his palm? Therefore. all that I say is,
it will not hurt me in the least if you
have a special department whose ex-
clusive and sole duty should be to keep
a watch, to keep a real check as to the
manner in which work is being done.
1 am equally anxious that not only you
should see that you do not keep corrupt
officers, but our officers should be like
Caesars wife; they should not even
be thought of as engaged in receiving
improper money. But, be that as it
may, I am anxious to see that there
should be some governmental agency
which should ensure that every em-
ployee of the Government is doing
honest work. does real work and is not
idling away his time.

Dr. Katjm: And I suppose there must
be another agency to see that this
agency is working all right.

Shri Tek Chand: Sir, once it is driven
home to the minds of your Services
that they are going to be accountable
to somebody, whether to you or to
another functionary; so long as they
are aware that if they deviate from the
path of rectitude they will be answera-
ble to someone, they will do their work
honestly. You have to impregnate
them; you have to imbue them with
the idea; you should make an example
of a good few and will be earning the
gratitude of the people, serving the
nation, and ensuring that your policies
are being carried out efficiently, dili-
gently properly and obediently. These
officers of yours are a standing menace
not only to the common man who is
being victimised.. ..

Dr. Katju: But to the common Mem-
ber of Parliament.

7pPM.

Shri Tek Chand: ...... but they also
stand in the way of carrying out your
policies. Then again, so far as your
services are concerned, they are con-
ducting themselves in a manner as if
they were the sole and exclusive bene-
ficiaries of the swaraj. If there is any-
body who is comfortable; who is thriv-
ing under swaraj, these are your In-
competent, {rresponsible officers. I
wish that those who are discharging
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their duties honestly should receive se-
cognition and those who are not should
be made to realise that they have
earned the scorn of their bosses, their
officers. ‘Dialatoriness’ and ‘procras-
tination’ I place at par with corrup-
tion and they can strangulate your re-
forms or plans if they are not checked.
Reports of the Public Accounts Com-
mittee are eloquent about the rotten
conditions that are prevailing in some
of the department. I wish they should
open the eyes of those who do not
appear to be fully alive to the distress
and menace confronting the country.

Lastly, I would say this much only,
that the State is engaged in a progres-
sive expansion of its activities and a
welfare State ought to be. There-
fore. if the State machinery which is
getting more and more complicated
every day because of the exigencies of
the nation. is to function properly, it
should see that all the wheels, nuts
and bolts of the machinery are work-
ing in complete harmony, in cohesion
and in co-ordination. If there is a
conflict, if there is a tension; if there
is adead-locking anywhere; if there is
a bottle-neck anywhere, it is the nation
that suffers. Therefore, the potentia-
lities of an incompetent servant, the
potentialities of a corrupt servant to
sabotage the nation’s work are tremen-
dous and should not be taken lightly
and it should be the keen anxiety on
the part of those who are holding the
reins of the governmental machinery to-
day to see that their commands are

carried out; their mandates are obey-
ed.

Then again, there is one aspect of
the matter to which I wish to Invite
the attention of the Hon. Minister and
that is, that there is a feeling shared
by even the people who are high up in
society, people who are educated and
people who belong to the professions,
that your officers are officious, they
are discourteous. they are contemptu-
ous and their demeanour and deport-
ment js extremely forbidding. It is
difficult to enter their portals without
running the risk of jeopardising one's
self-respect. A man in civilian clothes
is afraid of even pointing out defects
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of a person having a badge of autho-
rity, whether the badge is humble or
very high. Leave apart the case of
the rural people; or of the
ordinary townpeople; but even people
with education, if they are called upon
to knock at the portals of some officers,
some departmental head, the treatment

a feeling of real service is incul-
in the minds of the services.
should not be like the servants.
of the Indian Civil Service, neither
in outlook, nor civil in their
approach, nor-service-minded. That
legacy, unfortunately, is still being
carried, despite the fact that they no

longer owe allegiance to a foreign
government.

§if

]

Shri V. P. Nayar: Madam Chairman:
The scope of discussion on this Reso-
lution andtheamemhnemsthu'etq fs
so wide that I dare not attempt to go
into general questions. I shall therefore
confine myself to certain specific
points which the hon. Mover of the
Resolution has sought to raise. I wish,
particularly, to refer to the inade-
qu:.acy of the existing rules and regu-
lations, regarding the matter of
recruitment of officials.

You know Madam, that last year,
when we had a discussion on the
despicable manner in which the
Rehabilitation Finance Administra-
tion was carried onmn, the hon.
Minister in answer to certain very
specific charges whichk I levelled
against that department, had the
gumption to tell this House that he
did not know, and that he did not
care to have the family histories of
officers concerned. I had alleged that
certain officers who had appointed
their own kith and kin, overriding
the claims of other officers. But the
hon. Minister told us, “yes, it has
happened, there are some relations,
but I am not expected to work out the
family trees.” When I see my hon.
friend Shri D. C. Sharma he inspires
me to invoke the words which he used
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-on that occasion. He said, and 1 also
.agree with him, that in departmental
services, there is a specific law of
gravitation by which relatives gravi-
tate to certain offices.

Shri T. N. Singh (Banaras Distt.—
‘East) : That law is everywhere the
-same.

Shri V. P. Nayar: It has not changed.
On the other hand, it has gone from
bad to worse. This is not peculiar to
the Rehabilitation Finance Adminis-
tration only; it is true of other gov-
ernment departments as well. 1 have
put several questions on this matter
time and again, and the hon. Minis-
ters have got up and said, yes, it is
‘true. I remember Shri L. B. Shastri,
whom I find has now retired to the
back benches, answered a specific ques-
tion the other day and said that the
.allegation which 1 made about the se-
«curity Adviser of his Ministry was cor-
rect in all material particulare.

IMR. DepUTY-SPEAKER in the Chair]

There is no rule by which you can
recruit an officer. The top officials
are very often recruited by the
Ministers concerned, or by the highest
authorities, irrespective of any rules
of procedure laid down for that
purpose. 1 can cite instances after
instances from every Ministry to
show that it is not only the officers,
but some of the Ministers even at the
Centre have done something and
seen to it that some of their very
close relatives have been appointed.
1 do not want to name the officers or
the Ministers, but I can say that in
.one of the factories under the Pro-
duction Ministry—and that question
was also put here the other day—a
very close relative of one of the Cabi-
net Ministers has found his place. 1
do not complain about Ministers’ re-
latives being appointed, but certain-
Iy 1 do complain when such relations
happen to have no other qualifications
at all. You could find from the vari-
ous examples whickk I can give, that
it is not a matter to be laughed at,
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as my hon. friend Shri Lal Baha-
dur Shastri is trying to do now. 1
shall be thankful to any hon. Mem-
ber on the other side, who points out
a single Ministry against which the
charge of nepotism, corruption and
favourtism cannot be legitimately
levelled. Every Ministry has had it,
and day by day, the administration
is getting increasingly corroded by
corruption, nepotism, favourtism, and
even venality and graft, and by every
other despicable practice which you
do not expect in the services.

Dr. Katju: I protest against all
these generalities. They are abso-
lutely unfounded.

Shri V. P. Nayar: You niay protest.
They may be unfounded for you, but
I will prove them to the hilt.

Dr. Katju: You may say what you
like.

Mr. Deputy-Speaker: General char-
ges that every Minister is doing that,
and so on, which try to reduce the
dignity of Government, should not be

“made here. Generalisations do not

serve any purpose. When this point
was raised the other day, the Hon.
Speaker said that if any particular
charges are there against any particu-
lar persons, by way of {llustration,
one or two officers of high impor-
tance may be referred to, but with
respect tc the other, previous intima-
tion should be given, so that the
other side may also be prepared to
give its reply. But generally throwing
mud on Government creates a very
wrong impression. After all, the hon.
Minister has also to justify the ac-
tion of Government, and if attacks
are made nebulously and in a general
manner, using all the epithets that
could be found in any dictionary, as
has been done by the hon. Member,
I do not think it is right at all

.Shri V. P, Nayar:. It is not a
question of giving specific instances,
but I do not want to embarrass the
hon. Ministers, because most of them
are not present in the House, and
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this is the interest which they take
in matters like this. As you have
given the ruling, I do not propose to
generalise, and if necessary, I shall
Eillustrate my points by examples of
| specific instances only.

| Shri Punnoose: Previously, when the
‘Members on the other side were gpeak-
ing, and they made very general state-
ments, the hon. Minister did not react
against them. But when something is
saig on this side, he is making it diffi-
cult for hon. Members to speak.

pr. Katju: May I say a word? I
propose to deal in my speech with
these things, which I shall show, are
absolutely indefensible. The hon.
Member is throwing mud in heat on
the whole of the public services,
from the patwari onwards to the
highest officer. He has just now said
that there is no single Minister in
the Government of India, who is not
appointing his relations, friends and
all that. It is all very .amentable. My
hon. friend is taking advantage of his
position and saying all this. But I pro-
pose to deal with them in my speech.

Shri V. P. Nayar: I never for &
moment said that all the Ministers are
corrupt. I was only saying that in
every Ministry, at least one instance
can be pointed out. If you would
allow me time, I am prepared to prove
it in Ministry after Ministry. v

Mr. Deputy-Speaker: All that I can
say is that it is a very difficult matter.
In the administration, of course, how-
ever much A Minister mav bhe anxious
to avoidq it, here and there, there will
‘be some cases. It is the business of
hon. Members to bring it to the notice
of Government, and see that the ad-
minjstration is absolutely ~ perfect.
General statements like this, whether
they come from the one side or the
other, are embarrassing to the hon.
Minister, and he may not be able to
answer them. If earlier hon. Members
who had made such general statements
had not been pulled up, I do not
know how one wrong will make
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another wrong right. Therefore, hon.
Members will conflne themselves to.
illustrations consistent with the dignity
of the House, and see that they try
to remove these ills.

Shri Bhagwat Jha Asad (Purnea.
cum Santal Parganas): If some allega-
tions are made against particular
officers, that is out of order, because-
those officers are not in this House to
defend themselves. If general re-
marks are made, then also they are
considered out of order. So, some
model instances might be given, so that
it may be brought to the notice of
the House.

Mr. Deputy-Speaker: 1 would not be-
taking up the time of the House, if L
refer to rule 320 of our Rules of
Business, which says:

“No allegation of a defamatory
or incriminatory nature shall be:
made by a member against any per-
son, unless the member hag given
previous intimation to the Speaker
and also to the Minister concern-
ed, so that the Minister may be
able to make an investigation into
the matter for the purpose of reply.

Provided that the Speaker may
at any time prohibit any member
from making any such allegation
if he is of opinion that such alle-
gation is derogatory to the dignity
of the House or that no public
interest is served by making such
allegation.”

I would request hon. Members to
bear this in mind. In view of this
rule, I hope hon. Members wili not
leave it to me.

Shri V. P. Nayar: Precisely so. This:
very rule justifies what I said. I do

Mr. Deputy-Speaker: No, the rules
must be interpreted in this way. If
any such reference is made, previous
notice has to be given. The rule can-
not be avoided by making a generalisa-
tion, and making it worse. (Interrup-
tions).
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Shri V. P. Nayar: I take your ruling
and I do not propose to go into gene-
ralities, hereafter.

There is another aspect, which the
hon. Mover has sought to discuss here,
namely the conditions of service which
prevail, I ask the hon. Home Minister
‘through you, whether the service con-
ditions lay down the conditions of
work of the subordinate services. In
many departments, they are not laid
down. 1 know, for instance, in the
‘Civil Aviation Department, thousands
-of pecple—at least one thousand people
—have to work for seventy-two hours
.a week.

I would very much like the hon.
Minister to contradict me. I have
been for years a quill-driver who
served and sucked sustenance through
the quill. I know the difficulties of
clerks. 1 know the difficulties of
chaprasis. 1 know the difficulties of
the underdog in Government Service.
For them no conditions have been laid
down. Sir, the Government use in all
the rules, in all the regulations a sort
of inverted vocabulary by which
-dishonesty means honesty, inefficiency
means efficiency, in the matter of
promotions. Even here—the hon.
Minister is getting more impatient—it
the hon. Minister wants illustrations, 1
shall send him some.

Aa Hom. Member: Name them.

Shri V. P, Nayar: I do nut propose
tc name them.

This is the way in which the sub-
ordinate has to serve with no security
of service. His promotion depends
aspon the whims of the superior officers
and if he refuses to fulfil one of the
private errands, he does not get the
due promotion. Any aumber of in-
stances can be pointed out. At the
time a clerk is appointed he is not
asked to do such and such duty. I
have been sitting in office late, till
2 o'clock in the night when I was a
<clerk. I have seen several other peo-
vle doing that. I find in many of the
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offices here in Delhi clerks have to
do that. As for the chaprasis, Sir, the
less said about them, the better. The¥
are not even treated as human beings.
The service conditions which have been
laid down are not applicable to them.
Many of them have put in service for
eight years or nine years without
confirmation. They have to do their
office work and have also to attend,
not only to their officers, but also
their families. This is the condition
in which you find the services. .Pro-
bably some of the top officials have
changed and in the place of English-
men, you have Indians. But that has
not changed the character or pattern
of the administration. It is only a con-
tinuation of that which we had as a
curse.

Now, Sir, I want also to bring to the
notice of the Home Minister certain
other aspects regarding service prob-
lems. There is not that freedom of
association for the subordinates in gov-
ernment gervice in various depart
ments. If they come and approach a
Member of Parliament and if it is
known, then they are sacked. There
are many instances (ike that. I very
vividly remember that once, last year,
the hon. Minister got up to answer a
supplementary question and said that
the government servants have com-
plete freedom to approach Members of
Parliament. But if they do that and
if the Government comes to know of it.
then they have no other alternative
but to quit service. They cannot have
their representations made before Gov-
ernment. If they send a petition to
the Minister, it will be put in the
waste-paper basket by an Under Secre-
tary. Very often it happens. If the
Under Secretary somehow sends it up.
the Deputy Secretary will put it in
cold storage. It will never reach the
Minister. What is the guarantee which
you have given to the services? How
are they to represent their claims?
How are they to represent grievances?
How are they to fight for their rights?
You have not given them that freedom;
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you have not given them the freedom
of organisation. Everything which you
give to the services......

Mr. Deputy-Speaker: The hon. Mem-
ber will kindly address the Chair. 1t
will avoig much of heat.

Shri V. P. Nayar: I shall address you
Sir.

Sir, everything which Government
say they are giving to the subordinates
is given only on paper. Suppose some
violation is brought to the notice of
Government, they seek to justify it by
-a very well known technique, the tech-
nique of technical justification. They
write—‘Under this rule, it is not
necessary that a government servant’s
relative should not be apgointed... ..
Under this rule it is obligatory on the
‘Government servant to do such and
such and also to obey instructiens’.
“This is the manner in which you have
kept tens of thousands of our sub-
ordinates.

Mr, Deputy-Speaker: ‘They’ have
kept.

Shri V. P. Nayar: When I say ‘You',
1 mean ‘they’.

Mr. Deputy-Speaker: Otherwise, on
the floor of the House hot words are
exchanged. Hon. Members will look
-at other Members and then say ‘you’.
“you’ directly and they get exciteg and
-agitated about it. In a Resolution of
this kind—of course, it is not for me
to suggest to hon. Members—side by
side, whenever any grievances or set
of facts are placed before the House,
the remedy also may be suggested. If
hon. Members have thought about it,
‘they may place the suggestions also.

Shri V. P. Nayar: I am thankful for
y.our suggestion. But supposing we
8lve a suggestion, we know the fate
of that, and Government Leems to
think that they ate having a monopoly
of wisdom. So they do not very much
‘care about our suggestions.
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Dr. Katju: All freedom will come
when you come to power.

Shri V. P. Nayar: That is coming in
spite of you. Don’t you worry about
that

Shri Bhagwat Jha Azad: 1 thought
it was otherwise—he had got the mono-

poly.

Shri V. P. Nayar: If we look to the
services—] again want to emphasise
this point—except a few people at the
top, every man in the subordinate ser-
vice has his grievance not merely in
one respect but in ever so many res-
pects. If only the hon. Minister will
go and see some of the quarters pro-
vided for class IV servants, e.g. in the
Civil Aviation Department, quarters
measuring only 12°Xx10°, then he will
understand that service does not en-
title them even to the habitation which
a human being is supposed to get.
This is the condition in which they
exist. There is no use saying that ife
services are deteriorating. The ser-
vices undoubtedly have deteriorated.
It is because of this attitude, this reck-
less attitude of the Government against
the vast majority of servicemen. They
do not have the enthusiasm to work.
Not that they are not clever; many
of our subordinate people are as &léver
as anybody in their position in any
other part of the world. But they do
not have the enthusiasm: they do not
feel that their position is secure: they
do not feel that their grievances will
be remedied; they do not f{eel that they
will be looked upon as people who
do this service for a country which
styles itself as a free country.

Sir, I do not want to embarrass the
hon. Minister by giving more instances.
I will resume my seat after one obser-
vation. Much is talked about provid-
ing jobs fur those unfortunate brethern
who belong to the backward classes. 1
have come across an instance when the
employment exchange sent a candidate
for selection to the post of teleprinter
operator in one of the departments in
Delhi. That boy unfortunately daid not
got the place or even an interview.
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[Sar1 V. P. Nayar.]
Instead, that place was fllled by a first
degree relation of the person who ap-
pointed, against which the staff com-
plained, and then another test was
conducted and the officer wrote that
‘she is found to be eligible for the post'.
This is the way things are done. I can
give offhand at least a dozen cases to
the hon. Home Minister. But I am
sure. although you may say that I can
give some suggestions, if I give my
suggestions, he will not accept them.
Even before giving a suggestion, we
have seen how provoked he has been.

Mr. Deputy-Speaker: Shrimati Uma
Nehru.

shri A. K. Gopalam (Cannanore):
There are only ten minutes left ncw.
May I know whether the second Re-
solution that has come up in the ballot
will be taken up today or whether it
will have to go into the next day or
another ballot will have to be taken.

Mr. Deputy-Speaker: The hon. Mem-
ber wants to know through me, if the
next Resolution standing in his name,
should ge once again into the ballot.
Formerly, for a non-official day we had
4 hours exclusive of the Question Hour,
and there was a ballot for all the 4
hours. Now, it has been split Into
two days—2§ hours on alternative
Fridays. No doubt, it appears to cause
some inconvenience. I think fhe Com-
mittee has made a recommendation
that there may be a ballot for the two
days together. But that has not yet
been adopted as a rule. That, I under-
stand, is the difficulty. So far as the
present Resolution is concerned, it has
got to go into ballot again. But 1
think in view of the recommendation
of the Committee, the rules will be
suitably modified and there may not be
that inconvenience in future. But for
the present, the present rule will
apply.

siwh o dyx Caar o 1 e
df—afremn): T fed ofter amw,
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v o5 fran @, ¢w womne @ ot @t
Pw qwwt gw dw ot amt wyow &, ow
a5 gavn dur avt it g qew £ 1AM
i gdd e gt @t F off e
swt b5 o arivw ot v aff oW

Paare o gt ot waT gt 2

7z Il 7@ w2 awwt € 1 gt da

Mr. Deputy-Speaker: If the hon.
Member has got much more to speak,



{Mr. Deputy-Speaker]
she may continue on another day. Or,
if she can wind up in a minute or two.
I 'hope the House will continue 1o sit
for those few minutes.

Some bhen. Members: No, on. Next
day.

ok v odrs : R e
mm@aﬂmaﬁcﬂvv}
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T et W gaww ¢ ot g dew
g
Mr. Deputy-Speaker: The House will

now stand adjourned and meet again
at 2 ».M. on Monday.

The House then adjourned till Two
of the Clock on Monday, the 19th April,
1954.





